FORM A

PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF D S HOME CONSTRUCTION

PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor D S Home Construction Private
Limited
2. | Date of incorporation of corporate debtor 31-08-2012
3. | Authority under which corporate debtor is | ROC, Delhi
incorporated / registered
4. | Corporate ldentity No. / Limited Liability | U70102DL2012PTC241467
Identification No. of corporate debtor
5. | Address of the registered office and principal | A-67, South Extension-11, South Delhi,
office (if any) of corporate debtor Delhi- 110049, India
6. | Insolvency commencement date in respect of | 09-05-2025
corporate debtor (Order Upload date:14.05.2025)
7. | Estimated date of closure of insolvency | 05-11-2025
resolution process
8. | Name and registration number of the | Mr. Vaneet Bhatia,
insolvency professional acting as interim | IBBI/IPA-002/1P-N00908/2019-
resolution professional 2020/12942
9. | Address and e-mail of the interim resolution | H No. 19 Bharat Apartments, Sector-
professional, as registered with the Board 13, Rohini, North West, National
Capital Territory of Delhi- 110085.
vaneetbhatia4@gmail.com
10. | Address and e-mail to be used for | Mavent Restructuring Services LLP
correspondence with the interim resolution
professional S- 376, Panchsheel Park, South Delhi,
New Delhi -110017.
cirp.dshome@gmail.com
11. | Last date for submission of claims 28-05-2025
(14 days being calculated from order
upload date: 14-05-2025)
12. | Classes of creditors, if any, under clause (b) of NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified NA
to act as Authorised Representative of creditors
in a class (Three names for each class)
14. (a) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives

are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-VI, has
ordered the commencement of a corporate insolvency resolution process of the D S Home
Construction Private Limited on 09-05-2025.



mailto:vaneetbhatia4@gmail.com
mailto:cirp.dshome@gmail.com
https://ibbi.gov.in/en/home/downloads

The creditors of D S Home Construction Private Limited, are hereby called upon to submit
their claims with proof on or before 28-05-2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Vaneet Bhatia

Interim Resolution Professional

D S Home Construction Private Limited

IBBI Reg. No. - IBBI/IPA-002/IP-N00908/2019-2020/12942
AFA valid up to: 31.12.2025

Communication Address: Mavent Restructuring Services LLP
S- 376, Panchsheel Park, South Delhi, New Delhi -110017

Date: 15.05.2025
Place: New Delhi
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Motilal Oswal Home Finance Limited

Corporate Office : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot, Prabhadevi,
Mumbai-400025. Email :- hfquery@motilaloaswal.com. CIN Number :- U65923MH2013PLC248741

Mottt

(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home Finance
Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder within
60 days from the date of receipt of the said notice.

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general that undersigned
has taken possession of the properties described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015. Branch Office: F-8,
Mahalaxmi Metro Tower, Sector-4, Vaishali, Ghaziabad-201010 Email: auction@hindujahousingfinance.com

HIFSDFLLIA
HOUSIMG FIRNARNCE

RRM - AMIT KAUSHIK - Mob. No. 9587088333 < ALM - ARUN MOHAN SHARMA ¢ CLM - DHRUV VASHIST - Mob. No. 8802967651

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

Sl. | Loan Agreement No. / Name of the Date of Demand | Date of Symbolic Description of the Inmovable Property

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
In respect of loans availed by below mentioned borrowers / guarantors through HINDUJA HOUSING FINANCE LIMITED, which have become NPA with below mentioned balance outstanding
on dates mentioned below. We have already issued detailed Demand Notice dated as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 by Registered Post / Speed Post / Courier with acknowledge due to you which has been returned undelivered / acknowledgment not received. We
have indicated our intension of takin possession of securities owned on one of you as per Sec. 13(4) of the Act in case of you failure to pay the amount mentioned below within 60 days. In the
event of your not discharging liability as set out herein above the Bank / Secured Creditor may exercise any of the right conferred vide section 13(4) of SARFAESI Act while publishing the
possession notice / auction notice, electronically or otherwise, as required under the SARFAESI Act, the Bank / Secured Creditor may also publish your photograph. Details are hereunder:-

1./Name of Borrowers/Guarantors / LAN : Mr. Rajesh Rajesh, Mrs. Dauli Dauli, Both At: 71 Ward No 4 Keshav Puri, Dehat, Ghaziabad Niwari, Uttar Pradesh, Metro,
Ghaziabad, Uttar Pradesh, India - 201204 | Alc No. DL/BPR/JHAH/A000000233 | NPA Date: 05-04-2025 Demand Notice Date : 30.04.2025, Amount Outstanding :
_Rs. 760909/-as on 30.04.2025 + interest + Legal Charges Details of Inmovable Property: Modinagar, Niwari, Metro, Modinagar, Uttar Pradesh, India - 201204
2./Name of Borrowers/Guarantors / LAN : Mr. Pravesh Tyagi, Mr. Anita Tyagi, Both At: Village And Post Duhai, Muradnagar Ghaziabad, Duhai, Near Railway Station,
Metro, Ghaziabad, Uttar Pradesh, India - 201206 | Alc No. DL/MNR/HPUR/A000000193, DL/MNR/MNGR/A000000810 | NPA Date: 05-04-2025 Demand Notice Date :
30.04.2025, Amount Outstanding : Rs. 15,26,592/-as on 30.04.2025 + interest + Legal Charges Details of Inmovable Property: Entire Property, Khasra No-1075 m,
Village Duhai Pargana Jalalawad Tehsil and District Ghaziabad, U.P., Village Duhai Pargana Jalalawad Tehsil and District Ghaziabad, Laxmi

No. | Borrower/Co-Borrowers/ Guarantors | Notice & Outstanding| Possession Taken|  All that part and parcel of proprty consiting of
Khewat/Khata No. 2140/2620 Khasra No. 137//
LXMOBHIWANI722-230641505 24-02-2025
1. | BORROWER:- PAWAN MOTERAM for 09052025 |'9/1(6-4) 2212 (6-4) 23(8-0) 24 (8- 0) & 184/13/1

(5-2) Waka Near D.A.V. School Kount Road 00
Near D.A.V. School 127021 Bhiwani Haryana
The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will

be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: HARYANA

CO-BORROWER:- POOJA PAWAN Rs. 11,56,635/-

Sd/-Authorized Officer

Date : 15.05.2025 Motilal Oswal Home Finance Limited

3.[Name of Borrowers/Guarantors / LAN : Mr. Surajpal Surajpal, Mrs. Jyoti Jyoti & Mrs. Usha Usha, Both At: Apnawat Ghaziabad, Sapnawat Ghaziabad, Sapnawat
Ghaziabad, Metro, Hapur, Uttar Pradesh, India - 245101 | Alc No. DL/MNR/MNGR/A000000779 | NPA Date: 05-04-2025 Demand Notice Date : 30.04.2025,
Amount Outstanding : Rs. 1051929/-as on 30.04.2025 + interest + Legal Charges Details of Inmovable Property: Khasra number 334,Village Sapnavat Dhaulana,
Near Shiv Mandir, HAPUR, Uttar Pradesh, 245101

4./Name of Borrowers/Guarantors / LAN : Ms. Kavita Devi, Mr. Umesh Kumar, Both At: Atrauli Ghaziabad Hapur, Atrauli, Metro, Hapur, Uttar Pradesh, India - 245304 |
Alc No. DL/MNR/MNGR/A000000900 | NPA Date: 05-04-2025 Demand Notice Date : 30.04.2025, Amount Outstanding : Rs. 913854/- as on 30.04.2025 + interest +
Legal Charges Details of Inmovable Property: Khasra number 566, Village Atrauli Paragna Jalalabad, Near Shiv mandir, Modinagar, Uttar Pradesh, 201204

5. Name of Borrowers/Guarantors / LAN : Mr. Vikram Singh, Mrs. Vimla Devi, Both At: H No. 479 A-block Aakash Nagar Indragadi, Dasna, H No. 479 A-block Aakash Nagar
Indragadi, Dasna Ghaziabad, Metro, Ghaziabad, Uttar Pradesh, India - 201302 | Alc No. DLUMNR/NANR/A000000112 | NPA Date: 05-04-2025 Demand Notice Date :
30.04.2025, Amount Outstanding : Rs. 1056255/ as on 30.04.2025 + interest + Legal Charges Details of Inmovable Property: Khasra No. 133, Village Dasna,
Paragana Dasna, Tehsil & District, Chowdhary Dairy, Gha, Metro, Ghaziabad, Uttar Pradesh, India - 201302

IDFC FIRST Bank Limited

{erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : LES110TN2014PLCOATTS2

Registered Office: - KREM Towers, 8%h Floor, Hamngton Road, Chetpet, Chennas- BOR03T,
Tel - +91 44 4564 4000 | Fax: +31 44 4564 4022

IDFC FIRST

Bank

6./Name of Borrowers/Guarantors / LAN : Mr. Akbar Ali, Mrs. Mannat Ali, Both At: 188/88 Anupshahr Road, Bulandshahr, Taj Masjid, Urban, Bulandshahr, Uttar Pradesh,
India - 203001 | A/lcNo. GH/BUL/KHUR/A000000030 | NPA Date: 05-04-2025 Demand Notice Date : 30.04.2025, Amount Outstanding : Rs. 1020914/-as on 30.04.2025 +

APPENDIX IV [Rule B(1)]
POSSESSION NOTICE

(For immovable property)
Whereas the undersignad beng the Authorsed Officer of the IDFC FIRST Bank Limied (erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited) under the Securifization and Reconstruction of Financial Assels and Enforcemant of
Securify Interest Act, 2002 and in exercise of powers conferred under section 1312} read with rule 3 of the Secunly Interest
{Enforcement) Rules, 2002 Issusd a demand notice dated 26,12.2024 calbng upon the bomower, co-bosrowers and guarantors
1. NEW PAKIZA HOSIERY, 2. RABIA HAJJAN (IN THE CAPACITY OF AVAILABLE LEGAL HEIR OF LATE HAJI ANWAR),
3, PAKEZA SHOPPERS, 4. RABIA HAJJAN, 5 SHAQIL AHMAD, & SHOAIB HAZI ANWAR, 7. SHACIL AHMAD (IN THE
CAPACITY OF AVAILABLE LEGAL HEIR OF LATE HAJI ANWAR), 8. SHOAIB HAZI ANWAR (IN THE CAPACITY OF
AVAILABLE LEGAL HEIR OF LATE HAJI ANWAR), to repay the amount mentionad in the notica beingRs.1,61,55,683.17/-
(Rupees One Crore Sixty One Lac Fifty Five Thousand Six Hundred Eighty Three and Seventeen Paise Only) as on
26.12.2024within 80 days from the date of recaipt of the sald Demand notice.
The borrowers having failed to repay the amount, notice & heraby given 1o the borrower and the publc & general that the undersigned
has {aken Symbaolic Fozsession of the property described herein below in exercise of powers conferred on him under sub - section {4}
of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 09th day of MAY 2025.
The borrowers in particular and the public in general |s hereby cautioned nol o deal with the property and any dealings with the
property will be subject to the charge of THE IDFC FIRST Bank Limited [erstwhile Capital First Limited and amalgamated with
IDFC Bank Limited) for an amount of Rs.1,61,55683.17/- (Rupees One Crore Sixty One Lac Fifty Five Thousand Six
Hundred Eighty Three and Seventeen Paise Only) and interast thereon.
The borrower's attention is invited 1o provisions of suh - Saction (3) OF Section 13 of the A, in respect of fime avaiiable, (o redeam
the secured assats

A e e L

DESCRIPTION OF MORTGAGE PROPERTY

ALL THAT PIECE AND PARCEL OF HOUSE BEARIN GOLD NO. 169, NEW NO. 148, PLOT AREA 383.785 5Q. MTRS,,
SITUATED SORON KATRA, SHAHGANJ, LOHAMANDI WARD, TEHSIL AND DISTRICT: AGRA, UTTAR PRADESH-282010,
AND BOUNDED AS:EAST: 17 FT WIDE ROAD, WEST: SINDHI'S GAU SHALA, NORTH: PROPERTY OF SHAKYA NURSING
HOME, SOUTH: PROPERTY OF OTHER

Date: 09-05-2025
Place:UTTAR PRADESH
Loan Account No:22282646, 44174992 & 33089104

Authorised Officer
IDFC FIRST Bank Limited (erstwhile Capital First Limited
and amalgamated with IDFC Bank Limited)

NOTICE

NOTICE to Appear/Attend Proceedings of DLM&SFC-LDH
Through this Publication This is for Constructive Notice for respondent M/S
MAYASHEEL RETAIL INDIA LIMITED having registered office at PLOT NO
88, SECTOR - 35, BEGAMPUR KHATOLA, GURUGRAM, HARYANA-122001
to appear in person or through authorized representative before the District
Level Micro & Small facilitation Council Ludhiana, District Industries Centre,
Ludhiana on Dated 09-06-2025 regarding claim reference petition submitted
by claimant M/S RED KING KNIT (INDIA) U/s 18(1) of MSMED Act 2006
bearing reference: MSEFC/DIC/02/24/2938. If respondent still fails or omits to
appear as above then arbitration proceedings shall be conducted as per section
23 & 25 of Arbitration and Conciliation Act and award shall also be passed on
the basis of evidence before it.
Member Secretary cum General Manager
District Industries Centre
Industrial Estate, Ludhiana

Ph

No:- 0161-2540695

Email Id:- dicludhiana5@gmail.com, Ludhiana.msefc@gmail.com

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankrupicy Baard of Indéa (Liguidation Process)

interest + Legal Charges Details of Immovable Property: HN 118/88 Heerapur Pragna Baran Tehsil And Jila Bulandshahr, Bulandshahr, Water Tanki, Urban, Regulafions, 2016)
s e P e FOR THE ATTENTION OF THE STAKEHOLDERS OF SHREE BANKEY BENARI EXPORTS LIMITED
7./ Name of Borrowers/Guarantors / LAN : Mr. Mohit Mohit, Mrs. AMARVATI Devi & Mr. Ramkumar Ramkumar, All At: 1 Nangla Nalu Khaunda BSR, Nangla Nalu Khaunda rllmadsn bt e Pl whoir ciat e
Bulandshahr Uttar Pradesh, Nangla, Rural, Bulandshahr, Uttar Pradesh, India - 202394 | Alc No. GH/BUL/SIKA/A000000155 | NPA Date: 05-04-2025 Demand Notice Date 3k
: 30.04.2025, Amount Outstanding : Rs. 1270746/-as on 30.04.2025 + interest + Legal Charges Details of Inmovable Property: Gata no 180s Ka Juj Bhag Village Ha PARTICULARS DETAILS
Nangla Nalu Paragna Anupshahr District Bulandshahr Uttar Pradesh, Nangla nalu, Nangla, Rural, Bulandshahar, Uttar Pradesh, India - 203001 | e . -
8. IName of Borrowers/Guarantors / LAN : Mr. Basant Singh, Mr. Shilpi Singh, Both At: 5-6/SF Shree Ram Nagar Near Shiv Mandir Vali Gali Sahibabad Ghaziabad Uttar| ||| Mami af carmarate fentar SHREE BANKEY BEHARI EXPORTS LIMITED
Pradesh 201005, Sahibabad Ghaziabad Uttar Pradesh, Near Shiv Mandir Wali Gali, Metro, Ghaziabad, Uttar Pradesh, India - 201005 | A/c No. GR/KAP/KUNJ/A000000019, 2. | Date ol incoeporation of carparaba debiar | B7A07/1 504
GR/KAP/KUNJ/A000001197 | NPA Date: 05-04-2025 Demand Notice Date : 30.04.2025, Amount Outstanding : Rs. 15,79,291/- as on 30.04.2025 + interest + Legal 3| Autharity urder which & -2l dettor | OG- Delh
Charges Details of Inmovable Property: Property Bearing. 5 and 6, khasra no. 920MI, Flat No. SF-01, second floor, (Front RHS flat), Without Roof Rights, Shri Ram SCRTILY, IO W 1BGH RONE (OREE f Bl
Colony, Sahibabad, Village Pasonda, Ghaziabad, UP., Ram Colony, Sahibabad, Village Pasonda, Ghaziabad, UP., Metro, Ghaziabad, Uttar Pradesh, India - 201005 i5 mcarparaled ¢ rgisterad
9. Name of Borrowers/Guarantors/LAN : Mr. Anand Singh Shishodia, Mrs. Samta Singh, Both At: HNo 724 Kalar Patti Sapnawat, Jila Hapur Uttar Pradesh, Metro, Hapur, 4_ | Corporate |dentity Mo of cosporate debtar | L930000L1294PLEDGO0ET
Uttar Pradesh, India - 245101 | Alc No. GZ/GNR/GNRN/A000000210| NPA Date: 05-04-2025 Demand Notice Date : 30.04.2025, Amount Outstanding : Rs. 15,79,291/- "% | Adteass of Wa retend oiies md |SELT -r—;',-}—lw -r-l‘l—-,—-----ﬁ——*-—— e
as on 30.04.2025 + interest + Legal Charges Details of Inmovable Property: Khasra Number 1879, Village Sapnawat Dasna Dhaulana, Near Hanuman Mandir, Hapur, 9. [Address of the registered offica and (2647, KAYA BAZ EW DELHI, Dedi, India,
Uttar Pradesh, 245101 peinGipal alfice (i anyp ol corparabd ) 110006
The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice from the undersigned for more and complete details and (2) To pay the balance dehbor
outstanding amountinterest and costs etc. within 60 days from the date of notice referred to above to avoid further action under the SARFAESI Act. - -
Date: 15.05.2025, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited 6. | Date of closwe of Insoivency Resolutin | Deemed ta continue till Liquidation Urder passed
Pracess by the Adiudcating Authority on 13 May 2025
’:ﬁﬁ"’ CAN FIN HOMES LTD. 7. |Liquidaton commencemant date  of | 13 May 2025
IR Il CIN: L85110KA1987PLC008699; Above Canara Bank Building First Floor, Plot No. C-3, Sector-1, Noida Pincode - 201301 L .
[ rrreg e =y Email: noida@canfinhomes.com Ph.: 0120-2970164 / 65 / 67 Mob.: 7625079126 8. |Mame and registrafion number of | Poaja Bahry
DEMAND NOTICE the Insohvancy pridessional acting as | 1P Bean. Mo
. e . . . . liquidatod IBEVIPA-O0RNP-NIO0T 2016201710063
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 T [ ———— d E827 Prabhal R New Roltak Rad. Ne
(SARFAESI Act) read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002. RO ) "m:' 2 T: PR TN <% iy 4! : I'||:||'.|:a B T AL I
Whereas the undersigned being the Authorised Officer of Can Fin Homes Ltd., under SARFAESI Act and in exercise of powers conferred under Section 13(12) regstered with: the Boar """'_ i
read with Rule 3, issued Demand Notice under Section 13(2) of the said Act, calling upon the Borrowers / guarantors listed hereunder (hereinafter referredtoas| \_{ | Emaill pujabahey@yaron. com
the “said Borrowers”), to repay the amounts mentioned in the Notice, within 60 days from the date of receipt of Notice, as per details given below. The said 10 | Address and e-mail fo b used for | Address; 58727, Prabhat Rioad,
Notices have been returned undelivered by the postal authorities / have not been duly acknowledged by the borrowers. Hence the Company by way of abundant correspontence wit the lquldator Mew Bohtak Boad, Mew Dethi-110005
caution is effecting this publication of the demand notice (as per the provisions of Rule 3(1). The undersigned has, therefore, caused these Notices to be pasted Ernait liguidation.shreshankeybehari@gmail.com
on the premises of the last known addresses of the said Borrowers, as per the said Act. ipujabahryiyahoo.com
As security for due repayment of the loan, the following assets have been mortgaged to the Company by the respective parties as detailed below. v : - —— oy S Blote
11, | Last date for submission of ciaims 12 June 2025

Sr. Name of Borrowers/Guarantors with Amount claimed as

No. address

Description of the Mortgaged | Date of
per Demand Notice* Property NPA

1. |Mr. Lalit Chopra S/o Radhey Shyam Chopra (Applicant)

Mr. Nidhi Chopra W/o Lalit Chopra (Co-Applicant)

Address: 1- E -556, Tower E, Gaur Homes, Govindpuram,
Ghaziabad, U.P. 201013. Address: 2- Mahalla Basi Sarai, Near Jama
Inter College, Jewar, Dist. Gautam Budh Nagar. Address: 3-
Residential Uper Ground Floor Roff is not included in sale, Covered
Area 80 Sq Mtr, Khasra No.-572, Plot No. 108, Vishnu Enclave Colony,
Village Dasna, Tehsil and District Ghaziabad.

Guarantor: Mr. Ajay Kumar Sharma S/O Raj Kumar Sharma.
Address: 1- G-16B, Patel Nagar Ill, Ghaziabad 201001
Address: 2- C/O Subros Limited, B-188, Phase-2, Noida

Rs. 11,82,007/- |Residential Uper Ground Floor Roff is|01.05.2025
(Rupees Eleven Lakh{not included in sale, Covered Area 80
Eighty Two Thousand|Sq Mtr, Khasra No.- 572, Plot No. 108,

Seven Only) as on |Vishnu Enclave Colony, Village
Demand Notice date |Dasna, Tehsil and District Ghaziabad.
08.05.2025 Bounded by: East: PlotNo.-109
West: Plot No.-107
North: Land Digar Malik
South: 20 Ft Wide Road

N ADITYA BIRLA

ADITYA BIRLA CAPITAL LIMITED

Registered Office : Indian Rayon Compound, Veraval, Gujarat - 362 266.
Corporate Office : 12th Floor, R Teck Park, Nirlon Complex, Near Hub Mall, Goregaon (East) Mumbai-400 063, MH.

DEMAND NOTICE

UNDER SEC 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (“THE ACT”) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES”)

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated
11.03.2024 duly recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI
actions initiated by Aditya Birla Finance Ltd. in relation to the mortgaged property mentioned, stands transferred to Aditya Birla Capital
Itd., the amalgamated company.

Accordingly the undersigned being the Authorized officer of Aditya Birla Capital Limited (ABCL) under the Act and in exercise of powers
conferred under Section 13(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the
following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice.
The undersigned reasonably believes that borrower(s) is / are avoiding the service of the demand notice(s), therefore the service of notice is
being effected by affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below:

In connection with the above, Notice is hereby given, once again, to the said Borrower’s / Legal Heir(s) / Legal Representative(s) to pay
to ABCL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below in column (d) till the date of payment and / or
realisation, read with the loan agreement and other documents / writings, if any, executed by the said Borrower’s. As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to ABCL by the said Borrower’s respectively.

Sr. Demand Notice | Description of
No. Date & NPA Date Immovable Property

RCAELTAL

Name and Address of the Borrower(s)

1. Mrs. Seenu, W/o. Karamvir, H.N. 46 First Floor Block
G Pocket 6 Sector 16 Rohini Rajapur Kalan North West
Delhi-110085. Also At: Mrs. Seenu, W/o. Karamvir Vill -

All That Piece and Parcel of The Property
Bearing No. 01, Entire Basement Floor (Without

Prahaladpur Banger City New Delhi - 110042. Also At: 12'0%2025 Roof Right) of Free Hold Built Up Property
Mrs. Seenu, W/o. Karamvir, B- 5/1 Basement Sector 4 06.05.2025 Bearing No. 1, Pocket 5, Block B Sector - 4,
Rohini, New Delhi- 110085. Total Ols Built On Land Measuring 90 Sq, meters
1. | 2. Mr. Karamvir, S/o. Krishan Chander, H. N. 46 First BIs Situated At Rohini Residential Scheme, Delhi -
Floor Block GPocket 6.Sector 16 Rohini Rajapur Kalan 110085 , With Freehold Proportinate Rights of

Rs. 21,53,842- | The Land Under the Aforesaid Property ,

ason Which is Bounded as Under East - Road 30

08.05.2025 | \jeters, West- PlotNo. 2, North - PlotNo. 34,
South-Road 18 Meters.

North West Delhi - 110085

Email - Karamvirsherawat@gmail.com Also At: Mr.
Karamvir, S/o. Krishan Chander,B- 5/1 Basement Sector
4 Rohini, New Delhi- 110085

LoanAc No. ABN_NSTS000000709057

With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above,
incidental expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower’s shall fail to make
payment to ABCL as aforesaid, then ABCL shall proceed against the above Secured Asset(s) / Imnmovable Property (ies) under Section
13(4) of the said Act and the applicable Rules entirely at the risk of the said Borrower’s / Legal Heir(s) / Legal Representative(s) as to the
costs and consequences.

The said Borrower’s / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s)
/ Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABCL. That please note that
this is a final notice under Sec. 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest Act,
2002 (54 of 2002). Needless to say, that ABCL shall be within its right to exercise any or all of the rights referred to above against the
borrower(s) entirely at their risk, responsibility & costs. Sd/-

Place : Delhi Authorised Officer
Date : 15.05.2025 Aditya Birla Capital Limited

2. |Mr.Varun Sharma S/O Purushottam Sharma (Applicant)

Mr. Yash Sharma S/O Purshottam Sharma (Co-Applicant)
Address: 1- House No. 4/2915, Ground Floor, Gali No. 1 A, Bihari
Colony, Shahdara Delhi 110032. Address: 2- House No. P-29, Gali
No-3, Bihari Colony, Ground Floor, Shahdra, Delhi 110032. Address:
3- Varun Sharma C/O Shree Sai group, S-5, Second Floor, Aditya City
Center, Vaibhav Khand, Indirapuram, Ghaziabad

Address: 4- Yash Sharma C/O Innova Communication Pvt Ltd, D-108
Sector 63, Noida. Address: 5- Flat No. S-3, (Second Floor) (Including
Roof), Supered Covered Area 83.61 Sq Mtr, Build On Plot No.-629,
Shalimar Garden Ext-1, Hadbast Village Pasonda, Pargana Loni,
Tehsil and District Ghaziabad.

Guarantor : Mr. Rahul Sharma S/O Sunil Sharma. Address: 1- House
No. 9/173, Railway Road Saboli, Delhi. Address: 2- C/O Randstad
India PvtLtd, E-1-A, Second Floor, Kailash Colony, New Delhi

Rs. 30,18,414/-
(Rupees Thirty Lakh
Eighteen Thousand

Four Hundred
Forteen Only) as on
Demand Notice date

08.05.2025

Flat No. S -3, (Second Floor)[01.05.2025
(Including Roof), Supered Covered
Area 83.61 Sq Mtr, Build On Plot No.-
629, Shalimar Garden Ext-1, Hadbast
Village Pasonda, Pargana Loni, Tehsil
and District Ghaziabad.

Plot Bounded by: East: Plot No.-628,
West: 40 Ft Wide Road, North: Service
Lane, South: 40 Ft Wide Road

Flat Bounded by: East: Flat No.-S-4,
West: 40 Ft Wide Road, North: Service
Lane, South: Common Passage

Modice s hanaby given that the Mational Company Law Tribunad, Prncepal Banch, New Dalhi
has ordered the commancement of squidation of SHREE BANKEY BEHARI EXPORTS LIMITED
arn 13" May 2025
The stassholders of SHREE BANKEY BEHAR| EXPORTS LIMITED are hereby called upon to
submil lheir claims wilh prool on or bebore 12" June 2025, io the Ryuedatar a the addiess
mantioned against em Mo, 10,
Thee TnanGial cosditons shall skl Bheir ciims with praal by elecirenic means anty, A8 other
craditors may submit the chaims with tha praaf in persan, by pest ar by electronic means,
Subimission of false or mislesding proof ol clalms shal atifact penaltes,

b case 3 stakeholder does nat submit its claims durng the liguidation procass. the claims
submithed . Dy Swch a stakehodder during the corporate msalvency resolubon process under the
Ensolenay and Bankruptey Beard af Irdia (Insalvency Resofution Process for Comporate Persons)
Regulations, 2016, shedl be daemed o bé submitied under section 35

Place: Delki,

Dabe: 15 May 2025

Mame and signature of Bquidatar ;
Pooja Bahry

*Payable with further interest at contractual rates as agreed from the date mentioned above till date of payment.

You are here by called upon to pay the above said amount with contracted rate of interest thereon within 60 days from the date of publication of
this notice, failing which the undersigned will be constrained to Initiate action under SARFAESI Act to enforce the aforesaid security. Further,
the attention of borrowers / guarantors is invited to provisions of Section 13(8) of the Act, in respect of time available to them to redeem the
secured assets

Date: 14.05.2025, Place: Noida Sd/-, Authorised Officer, Gan Fin Homes Ltd.

ﬁ

EOuIEas

Foaitan Small Finandn Bank

EQUITAS SMALL FINANCE BANK LTD

{Formerly Known As Equitas Finance Ltd}

Registered Office: No.769, Spencer Plaza, 4th Floor, Phase-ll,
Anna Salai, Chennai, TN - 600 002.# 044-42995000, 044-42995050

SALE NOTICE FOR THE SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for the sale of immovable assets under SARFAESI Act, 2002,
R/w rule 8(6) of Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrowers, Co borrowers and Guarantors that the below described
immovable property mortgaged to the Secured creditor, the physical possession of which has been taken by the Authorised Officer of Equitas
Small Finance Bank Ltd., will be sold on 16-06-2025 “AS IS WHERE 1S” “AS IS WHAT IS CONDITION” for recovery of below mentioned
amount due to Equitas Small Finance Bank Ltd., from the following borrowers.

S| Borrower/s & Guarantor/s Name

N & Address Total Due + Interest from Description of the Immovable Property
0.

1./Sahil Gupta S/o Ramesh Chand

2. Anjali W/o Sahil Gupta

Both are residing at: H No 1835 New Ramesh Nagar,
HansiRoad, Karnal, Haryana 132001

Loan Account No:- SEKARNL0456103 /
200002403592

Claim Amount Due Rs.3108334/- as on 17-10-2024
with further interest from 18-10-2024 with monthly
rest, charges and costs, etc., (Total Outstanding
being Rs.3972879/- as on 05-05-2025).

All that pieces and parcels of non-agriculture property being Residential Propertyi.e. a
House having property ID no. 1ET4U9Y9 measuring 126.12 sq yards Vaka Shivaji
Colony, undivided share of land comprised in Khewat no. 191, Khatoni no. 273 to 275
kitte 03 rakba being 15/2152 share of land measuring 01 Bigha 14 Biswa i.e. 0.23
Biswa and Khewat no. 289, Khatoni no. 398 to 400 Kitte 03 rakba being 3/424 share of
land measuring 10 Bigha 17 Biswa i.e. 1.53 Biswa and Khewat no. 1072, Khatoni no.
1655, Khasra no. 7921 Kitte 01 rakba being 15/2152 share of land measuring 08 Biswa
i.e. 0.05 Biswa situated at Vaka Shivaji Colony, Tehsil and District Karnal vide transfer
deed no. 9286 dated 08.02.2023 executed in the office of Sub-registrar Karnal which is
bounded as North by : Street 28'-0” wide/39'-6”; South by : House of Neeraj/33'-
0"East by : Factory of Walia/41'-0";West by : Street 15™-0” wide/21°-0" ; Measurement
: 126.12 Sq. Yards. Situated at within the Sub-Registration District of Karnal and
Registration District of Karnal.

Together with all buildings and structure attached to the earth or permanently fastened
to anything attached to earth, both present and future and all easamentary / mamool
rights annexed thereto.

Reserve Price: Rs.37,47,000/-, Earnest Money Deposit: Rs. 3,74,700/-
Contact Names:Sanjay Kumar : 8847624015, Sandeep Rathi: 7027421010

WOODSVILLA LIMITED

(CIN:L55101DL1994PLC030472)

REGD OFF: E-4,IIND FLOOR, DEFENCE COLONY NEW DELHI - 110024 (Tel:011-41552060)
Websile: www.woodsvilla.in, Email: woodsvillaresort@gmail.com

(HAs.Lacs)
Particulars Quartar Quarter Ended | Quarter | Year Ended | Year Ended
Ended Mar'25 Dec'?24 Ended Mar'2d | Mar'25 Mar'24
Audited Un-Audited Audited Audited Audited
Total Income 120 24 69 22345 83.98 7064
Net Profit before exceptional items and Tax | -4.51 959 0.75 10,51 1.16
et Profil after exceptional itemns and Tax 4.5 969 0.75 10.51 1.16
Med ProfitLoss after Tax” -10).28 9849 3.06 474 347
Total Comprehensive Income for the 0.0 -3.91 10.66 12 68 a0.87
period (MNet of Tax)
Equity Share Capital 300,70 300.70 300,70 300,70 300,70
{Face Value Rs. 3 per Sharg
Other Equity 163.27
Eamings per Share ' T e
1) Basic -3.43 007 4,56 5.79 11.42
21 Diluted -3.43 .07 4 56 579 11 42

* There was no extra-ordinary tem dunng the Cuarter and Year Ended March 31,2025

* As at March 31, 2025

** Ag alMarch 31, 2024

£ Mot Annualised

We daclare that the Audit Report issues by the Statutory Auditars of the Company on the Cuartedy and Annual Audited Financial Results for

the period ended on March 31, 2025, was unmoddfied,

Note:

1} Theresulls have been reviewsd by the Audit Committee and approved by the Company's Board of Directors al their respeciive meelings
hekion 14.05.2025

2} The fiqures for the quarter enced 318t March 2023 represents the darivad figures between the awdied figumes in respect of the year
ended March 31, 2025 and the unaedited published period to date figures upto December 31, 2023, which was subjecied to 2 limited
FEview,

3} The above is an extract of the defailed formal of Quartery and Yearly Audited Financial Results filed with stock exchange under
regulation 33 of SEBI (Listng Obfigations & Desclosure Requiremenis) Regulations, 2015 read wih SEB! Circular No,
CIRICFOFACE2 2016 dated July 5,2016. The full format of Quarterly and Yearly Audited Financial Resulis is availabe on the website
of BSE atwww.bseindia.com and also on Company’s Websile at http:/iwww woodswilla.in,

4}  This statement has been prepared = actardance with the Companes (Indian Accounting Standards) Rules, 2015 (Ind AS), prescribed
under Seciion 133 of the Companies Act, 201 3 and other recognised accounting practicas and poficies fo the extent appacable,

5} The Company operates m single business segment namely Hospitalify. Hence, no separate disclosure as per "Ind AS-108" i required
for the Cperating segment.

6] Previous period's figures have been regrouped | reclassified, wheraver necessary 1o make them comparablie with the current period |

year For and on behalf of the Board
Sd/-

Place : New Dalhi Meenz Aggarwal
Date: 14.05.2025 Whale Time Director

Date of Auction: 16-06-2025
For details and queries on purchase and sale:
The intending bidders/purchasers are advised to visit ESFB Branch and the auction properties, and make his own enquiry and ascertain additional
charges, encumbrances and any third-party Interests and satisfy himself/herself/itself in all aspects there to before submitting the bid. All statutory
dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful
bidder. The interested bidders are required to register themselves with the portal and obtain login ID and password well in advance.
The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of NEFT/RTGS/DD in the account of
"Equitas Small Finance Bank Ltd", Account No- 200000807725 and IFSC Code- ESFB0001001, Bhaggyam Galleria, New No. 18, Bazulla
Road, T. Nagar, Chennai-600 017 drawn on any nationalized or scheduled Bank on or before 13-06-2025.
For detailed terms and conditions of the E-Auction sale, please refer to the link provided www.equitasbank.com &
https://www.bankeauctions.com

L} HDFC BANK

“We understand your world

Senapat Bapat Mang, Lower Parel [West),
Mumbai - 400 013 and having ane af iis office as
Ratail Portiolio Managament at HOFC Bank Lid, 15t Flaor, |-Think Techno Campus,
Kanjurmarg [East) Mumbai = 400042

SALE INTIMATION AND PUBLIC NOTICE FOR SALE

OF SECURITIES PLEDGED TO HDFC BANK LTD.
The below mentioned Borrgwers of HDFC Bank Ltd, [the “Bank™) are hereby nolified
regarding the sale of securities pledged to the Bank, for availing credi faciiites n the
nature of Loan/Owerdraft Against Securities
Druerto perssstent default by the Borrowers in making repayment of the outstanding dues as
per agreed loan terms, the below loan accounts are in delingquent status. The Bank has
Issued multiple notices to these Borrowers, incheding the final sale nobice on the below-
rentoned date whereby, Bank had invoked the pledge and provided T days’ time Lo the
Bommower 1o repay the enlire culstanding dues in the below accounts, failing which, Bank
wolild ba at Bberty 1o 58/l the pledged securities withoutissuing further notice m this regard.
The Borrowers have neglacted and failed 1o make due repaymants, therafore, Bank in
exercese of ite rights under the loan agreemeant as a pledgee has decided tosell [ dispose
off the Secunties on or after 22" May 2025 forrecovering the dues owed by the Bomowers
to the Bank. The Bomowers are, also, notfied that, if al any time, the value of the pledged
securities falls further due to wolatility in the stock markes to create further deficiency in the
margin requirement then Bank shaf al itz discretion sell the pledged secumdy within ong {1)
calendar day, withow! any ferther nolice in this regard. The Borrower(s] shall remain liable
to the Bank for repaymant of any remaining outstanding amount, post adjustmant of the
proceeds from sale of pledged secunfies,

gistered Office: HOFC Bank House,

- Loan Quistanding | Date of
Hu: Account Borrower's Name ﬁn:::nunt as on Ea_lu
| MNumber 12" May 2025 | Motice

1 [PONETES [SAMJAY SHIMDE 18,04 15004 [13-05-2025
2 |MONE3A1 [ANKUSH MITTAL Ha5 73452 |13-05-5025
3 [XO0XXT796 | ANUBHAY KUMAR [ 28444242 [13.05-205|
4 [POOex0453 [MAHESH DUTT MISHREA 7.70.597.74 M3-05-2025
5 [OOM539 |AMIT KUMAR NANDAN 48,393.26 |13-05-2025
6 0000241 [HARSH KUMAR GUPTA ZT9AFTA8 [13-05-2025
74011 [VIVEK EAPOOR 7,03.0086.35 |13-05-2025
500031 [RACHNA CHAUHAN 7.22,578 62 [13:05:2025
9 pXRRXIN0Z |AMIT ARDRA 10,23.000.00 |13-058-2025
10| XXXXB310_|SURBHI GARG 8293300 [13:05-2025
11 [XexBEE3 |BLIEMDER KUMAR 1,99.999.03 |13-05-2025
12 [HN0301 |ASHOK KLUBMAR 36437 54 113-05-5025
13 DOOKTI0T [SANJAY KAPCOR 11800 13-05-20E5
14 OOix2dds | TUUSHAAR CHOPRA 49700 |13-05-2025
15 [XXXX3633 |ANIL KUMAR 9.32.518.00_[13-05-2023
16 ODEERIEE | JYOTIGLBTA 13,596 82 |13-05-0025
17 [ONE2ET [SAMJEEY SIHAG T0.52 34918 |13-05-2025
Date : 15.05.2025 Sdl-
Place : DELHI, HARYANA HOFC BANK LTD.

Sd/-Authorized Officer,
Equitas Small Finance Bank Ltd

Date: 15-05-2025
Place: (Karnal, Haryana), Chennai

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
D S HOME CONSTRUCTION PRIVATE LIMITED

RELEVANT PARTICULARS

EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31.03.2025

B sarram icroFiotising Regd. Office: 519, 5th Floor, DLF Prime Tower, Okhla Industrial Area, Phase- 1, New Delhi- 110020

" Finance Private Ltd | Corporate Office: 7th Floor, Prius Heights, Sector 125, Nosda - 201303
POSSESSION NOTICE (Under Rule B (1) of the Security interest (Enforcemeant) Rules, 2002)

Whereas the undarsbgned being the authorzed offscer of SATYA MICRD Housing Finance Private Limited (herainafter relerred 1038
"SMHFPL"}, Having its registered office at 519, 5th Floor, BLF Prime Tower, Okhla Industrial &raa, Phase -1, New Dedhl - 110020 under
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002, and in exerciss of
povears conferred under Section 13 412) read with Bule 3 of the Security Interest (Enforcament) Rules, 2002 isseed Demand Notice
dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned
balow) to repay the amaent mentioned in the said notice and interest thereon within 60 days from the date of receipl of the said notice
The borrower mentioned herein Beiow having failed 1o repay the amaunt, notice s hereby givan 16 the borrowers mentioned herzin
belovw and to the public in general that undersigned has taken Symbolle Possesslon of the properly described hergin befow in exercize
of powers conferrad on me under sub section () of section 13 of the Act read vath the Rile B of the Sacurity Interest (Enforcement)
Rules, 2002, The barraviars mantioned here in-abowvd in particular and the peblic ingeneral ara haraby cautioned not to-deal with the
said property and any dealings with the property will be subject to the Charge of SATYA MICRO Housing Finance Private Limited
(SMHFPL) for an amount as meantioned hargin undaer and intarast therean, The Bormwer's athenfion is invited to provisions of sub
saction (&) of Secton 13 of the Act; in respact of time avatlable, to redeam the secured assats,

Sr. | Mame of the Borrower(s)/ schedule of the Properties
Mo.| Co-Borrower () Loan Afc Mo. / Branch

{. | HLNHFLMTJOD01 50T /Branch @ Mathura
1. SNEHA KUMARI (BORROWER)
2. VIPIN (CO-BORROWER)
3. NARESH (CO-BORROWER)
Addt:mahali Boad |, Maa Vaishng Dham Colony &y,
Mathura, Maholi B.O: 2. Mathura, Uttar Pradesh,
Fincode-281004, India
Add2: House on South Part of Plot No=-22 Khasra MNo-
152 Nidhivan Colony Mauza Narholl Tehsil & Distt
Mathura, Uttar Pradesh - 231004

£. [ 1200228 /Branch : Yamuna Vihar

1. SHEELA (BORROWER)

2. VIRENDER(CO-BORROWER)

3. RAKESH{CO-BORROWER)

4, HEENA (CO-BORROWER)

Add1:Froperty No.264, Khasra Mo 45173674/
3147704, Vilkage- Ghandrawali Alias Shahdara Gali Na.
G, Jawala Magar, lllaga , shahdara; Dethi- 110032

d. [ HLNLAPNGLO001330 /Branch : Uttam Magar

1. JAYVATI {BORROWER)

2. NAVEEN KUMAR{CO-BORROWER)

3. DHIRENDER SINGH {CO-BORROWER)

Add1: Village-devta, Deota B.ol, Gautam Buddha
Magar, Uttar Pradesh, Pincode-203202, India

Add2: Khe! NoGBO & 660, Villagpe-devta, Pargana-
Dankaur, Tahsil & Distt. - Gautam Budh Nagar, WP -
203202

Place; NDIDA Sil- Authorsed: DIFicer,
Date: 15/056/2025 SATYA MICROD Housing Finance Private Limited

Demand Mofice |  Dale of
Date & Amount | Possesion

All That Part And Parcel Of The Property|  2902//2025 | 14/05/2025
Bearing Property Address- House On &

South Part Of Plot Na-22 Khasra No-152| T 12,655,781/~ |

Nidhivan Cofony Mauza Marholl Tehsii &
Distt Mathura, Uttar Pradesh — 281004
Boundaries:- North: 50 Ft., Narth Part Of
Plot Mo, 22 South:: 50 Fi., Piot Mo, 27
East; 15 AL Raikway Ling. West: 15 H
Road 18 Ft. Wide

All That Part And Parcel OF The Property|  21,02/2025 :13.%'2525
Bearing Property Address:- Proparty &

No.264, Khasra No.4517/3674/3147/( 7 11,19,897/- |

704, Village- Ghandrawall &lias
Shahdara Gall Ko, Jawala Nagar, [llaga
, ahahdara, Delhi- 110032 Boundaries;-
MNorth: Gali Mo, 4 South: Other Property
East: Gall West: Property OF Moti Bam

All That Part And Parcel Of The Property|  21/02/2025 | 14,05, 2025
Bearing Proparty Address:- Khat No 660 &

& G669, Village-devta. Pargana-dankaur, | ¥ 11,21,520/- |

Tehsil & Distl- Gautam Budh Magar,
U.p.- 203202 Bounddaries:- North- East:
Land of Ajit Singh, South- West: Rasta
18i, Wide, South- East: Land of
dagveer, North-west; Land of Rajveer

1. |Name af coeparate debbor D 5 Home Consfruction Private Limited
2 |Date of incorparation of corporate debtor | 311-08-2012
3 |Authanby under which comperate deblorsz |ROC, Dalhi
~ lincomorated [ reqisiered
4 |Corporate Mentily Mo [ Limited Liability  [LUF01020L201 2PTC24 1457
Idendification ho, of cornorase dabiar
5 |Address of he regBsered office and A-ET, Boulh Extension-ll, Soush Delké, Delhi-
principal office (if anyh of corporale debdor | 110049, India
f |Insoleency commencerment dale n 09-015-2025
respaet of corparate debiloe [Crder Upload dabe; 14,06 3025]
7. |Estmated date of closure of ingobeency  [06-11-2025
| resciution process
B |Mame and registration rumber of the M, \aree! Bhatia
ingodvancy prolessional aciing as inbenm | IBENPA-OIIP-M00G082079-20201 2942
_[reschition professonal Y TR CPIPT
& |Address and e-mail of the infanm H Mo, 19 Bharat Aparmens, Saclor-13, Robr,
resciution professional. 38 regstened with | Morth West Kational Capital Tamitoey of Dalhi -
the Baard 110385
I R —— |vaneewhatiad@gmailoom
10, [Address and a-mal bo ba esed far havenl Reslreciunng Sanaces LLP
correspandence with the interim resakition §5- 378, Fanchsheel Fark, South Delki, Mew
profassional Dalhi -110017
e |ciposhomegigmal.com
1. |Lasl dale loe submession of claims JE-05-2025
(14 days being calcizied from onder upload
dale: 14-08-2025)
12, |Classes of crediars, if sy under clagss WA
(b} al sul-sechan (B4 of sechan 21,
gscenained by the interim resolufon
prodessional
i3, |MNames of Insolvency Professongs A
idanlified lo act a5 Authorisad
Represeniative of credsors in a class
{ Threa namas foraach classh
14, |ia) Releyvant Forms and hitps: bk, govinfenhomeldowniaads
i) Dedails of authorized rapresantativag
e avadabla at:

Diate: 15.05.2025
Place: Mew Delhi

Notice i hereby given that the Mational Company Law Tribunat, New Delhi, Bench-VI, has
ordered the commencament of a corparate insalvency resolution process of the D 8 Home
Construckion Private Limited on 09-05-2025
The creditars of D 5 Home Construction Private Limited, are hereby calied upon fo submit
their laims with praof on o before 28-05-2025 ko the intedm resclubion professional at the
gddress mentioned againsteniny Mo 10
The financial creditors shall submil their ciaims with proaf by electronic means anly. All ofher
creditons may submit the claims with pegof in person, by postor by edectrenic means.,
Submission of false or misleading proofs of claim shall attract penalties.

IEBI Reg. No. - IBBUIPA-00Z/IP-NODS0E/2019-2020/12042

Communication Address: Mavenl Restructuring Services LLP
S- 376, Panchsheel Park, South Delhi, New Delhi -110017

Sdi-

Vaneat Bhatia

Interim Resolution Professional

0 5 Homea Construction Private Limited

AFA valid up to: 31122025

epaper.ﬁnant:ia?expres&cnn‘. @

New Delhi
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CIN: L85110KA1987PLC008699; &-RT & & HUR, U ddl,

wie 5 -3, ddex—1, ANvsT RATHs—201301
§—Ad : noida@canfinhomes.com
BI: 0120—2970164 / 65 /67 HIAISH: 7625079126
GRS G
“facha sl &1 yfoepfaexor &k gwifea aen ufosqfa faa yad= siferfram,

L. 2002 (2002 HT H 50) B &RT 13(2) & el
1. ITa G AR Srward g3 449 (g (G8—amded) & i) S STRItar
2. sfiorcht ufomn SRaTe ueh Tt o R Srard (Imaes)
(wffa S FaR SrvaTa g3 349 Rig a1 afafif)
TdT: 1— AERIN Tl A&RIT-TH—2, S Aol Bd f2d, dds URAT 37.15 I3 Hiey, @iie
H&—U—57 W (A, Serus ferene vaace—2, SS9 T FeTYR 8% HIYRT, URITT @l
TEIe iR STl MfSTImaTE 201005
qdT: 2— 9154 /2, fEHH I WIYR Al S U, TISTATETE 201005
3. MReX: sft ENEG FAR I ol WA W—234, Tl HaR 72, = SEEYR, gl YT,
faeel—110053
o HA FAR ST & I AT SHRI M1 1. 2 B F=ferRad Fufy o1 fRdr v
P ST UR AR 07 foram 7 | 93 A 3. 8,23,393.00 (FUT 3N ARG A9 &R o <l
fORTS A1) 08.05.2025 BT B+ foheT IR fotfice BT ST % IR 9IS & &1l & AT T 2 |
dud & gy &1 faawor
AT Fele FaR—TH—2, TN HiSTel {371 B a1e, FHas YRAT 37.15 I HIeR, wife FaR—T—57,
SIUATh fAeee vadce—2, BQa%d Wd FEIgR 9% WIYRT, U1 dF, dEwrd SR fterm

MR WA R |
EIEEGIE 7d: 30 WIT A ASH af¥em: wife ER
TR Wil FaR—T—56 Sfeyor: wife Fav—g—58
3T I FRBIA] e, 2002 BT GRT 13(2) & eI Uiz AT a1 DI YT @1 T8 off | 1’y
T e GUeT / G et H Ao YT bl Sl gl | JATQd ATSRIER] - I fe1a9 B
T BolaR /3 & i S0 9 & IRER IR aRYT 6T < 8 | 31 FHER U5 H I8 ga

B e e B R .
Ll HDFC BANK |puees i u’mﬁiﬁT

We undersland your warkd - 400 013

e denit Som, wagm (Fer), "Ed - so0oez
TIEUEE o fafes & uw Anet et v wfafadt @ T

O 3R WS g

TR i Ay (MEE ) W A T emat e i S o # R
T A T w e T w8 e g I o, Faa e
ke 4
A% o e E) e T R e et B B R e o e e FT'FﬂFr'ITJ'H? T,
=i Fam T W AW Gt i el W w5 A
fomet =i T fes = ofm S Sien o wite )T st il o, d S P
sifersgfrrel = ren we fom @ sl warrerm el o0 A 7 ) R R T R e o B R g e
wrme e ¥ wiem w few e el e Bl ol ol @ fas w0 E T
TR B |
TARFAE | W YE H e R e T R e O S . agEy
B e el it =1 s wR gn Tk frar 8 8 22wl 2025 9w e ae el
e e A Feem Bemoamom, wfs avmems @ & R aerEn af s at
Tht 1 B | §H ST, TRl R 9w e A e R i B e e s
H it 3 FEm e e T g g A s P wm S i s
i A ol amt @ B o fadenlieee f Ee (1) BEET R & e B B
sfioE TN o TR w AW e &) R @ 9 T weEAe e e et o

BOIGR IFd R B H FHA I8 8, 3 YAGERI HolaR AR SARIRE BT Jfad
forar S @ o swiexarer 3 ufofa f2a (wad=) fmmaeh, 2002 @ M 8 @ e
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WOODSVILLA LIMITED

REGD OFF: E-41IND FLOOR, DEFENCE COLONYNEW DELHI - 110024 (Tel:011-41552060)
Website: www.woodsvilla.in, Email: woodsvillaresort@gmail.com

EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31.03.2025

(CIN:L55101DL1994PLC030472)
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S| Total Comprehensive Income for the (.04 L) 10,66 12,68 087
et Ry Us wedte s & e period (Ned of Tax)

. ﬁm/‘ Equity Share Capital 300.70 30070 300.70 300.70 300,70

P - 14052025 F:ruaﬁ afte | | |(Face Value Rs. §/- par Share
Other Equity 163.27
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“Therawas no axira-ardinary tém during the Cuarter and Yaar Endad March 31 2025

We daclare thal the At Report issugs by the Statutary Auditars of the Company on the Quaredy and Annual Audited Financial Results for
the period ended on March 31, 2025, was unmodified.

11 Theresults have been reviewed by the Audd Committee and approved by the Company's Board of Direciors at their respective mestings

21 The figures for the quarer ended 3151 March 2025 represents the dervad figures bebwesn the audited figeees in respect of the year
ended March 31, 2025 and the unaudded published period 1o dale fiqures upto December 31, 2023, which was subjected io & limiled

The above is an extract of the delailed format of Quarterly and Yearly Audited  Financial Results flad with stock axchange under
regulation 33 of SEBI (Uising Obligations & Disclosure Requirements) Regifabions 2015 read with SEBE Circular No.
CIRICFDFACKHZ2016 dated July b 2096, The full format of (uartarty and Yearly Audited Financial Resultsis available on the websse
of BSE at www bseindia.com and also on Company's Wabsse at hitp:www.woodsvila in

This stalement has been prepared inaccordance with the Companies {Indian Accounting Standards) Rules, 2015 (Ind AS), prescribed
undar Saction 133 of the Companies Act, 2013 and other recognised accounting practices and policies o the extent appicable

The Company operales in single business segmenl namely Hospitality, Hance, no separate disclosyre as per “Ind A5-108" is required

Prawaous period’s figueas have baen regrouped | reclassified, wherevar necessany io make them comparabla with the current period |

For and on behalf of the Board
Sdi-

Meena Aggarwal

Whole Time Director
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